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(arising out of SLP (Civil) No. 20471 of 2005). Further, keeping in view the 
observations and directions of the Hon'ble Supreme Court, a Committee has been 
constituted under the Chairmanship of Secretary (Coal) to evolve a new policy for 
distribution of coal. Therefore, at this stage no comparison could be made. 
Meanwhile, Coal India Limited (CIL) has, in the interim, put in place e-
booking scheme to ensure that the supply of coal to consumers including non-
linked consumers does not suffer. 

Aryan Coal Benefication Washery 

†1804. SHRI RAMADHAR KASHYAP: Will the PRIME MINISTER be 
pleased to state: 

(a) whether it is a fact that the land which houses Aryan Coal Benefication 
Washery (Dipika) today, was declared fit only for dumping by CMPDI; 

(b) if so, by whose permission SECL allotted this land for washery to the 
said company; and 

(c) the grounds on which recommendations of CMPDI—an expert agency in the 
field of Coal mining, were nullified? 

THE MINISTER OF STATE IN THE MINISTRY OF COAL (DR. DASARI 
NARAYANA RAO): (a) and (b) With the permission of Ministry of Coal, out of 
197 hectares of land identified for overburden dump of Dipika Opencast Project, 
only 5 hectares of land on the outer fringe was leased out by South Eastern 
Coalfields Limited (SECL) in 1998 to M/s. Aryan Coal Benefication Private 
Limited for setting up of a coal benefication plant without affecting the 
dumping space. 

(c) The recommendation of CMPDI has never been nullified. 

Guidelines to coal washeries 

†1805. SHRI RAMADHAR KASHYAP: Will the PRIME MINISTER be 
pleased to state: 

(a) whether Coal India Limited has issued any guidelines to the effect that 
only those washeries be promoted which produce 65 per cent of ash i.e. 0 per 
cent UHV so that it does not remain fit for sale; 

†Original notice of the question was received in Hindi. 
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